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CENTRAL ADMINISTRATIVE ‘TRIBUNAL PRINCIPAL BE NCH

CLP SN0 @/ 2000 ¢
AN
MAs NoT'956 5 9570f 2000

IN..
0A No%1901/99

" -
New Delhi: this the &4 day of mayy 20003
HON'BLE MR. S.RJADICE VICE CHATRMAN (R)
H ON'BLE MRS, LAKSHYT SLIAM I NA T HA N;ME 1 BER (3)

IN THE MATTER 0 FY

BilyBarssna ..... cde VSIWL STUOT & Orsy

i

Kdvbcates: Applicant Shri BoL\Barssn2 in persony
 MsVGee tanjali el for responde nts’y

ORDER} -
HONSMRYSRTADT GE 5V C (A )

Heard both sides on CP No''130/2000 pressed
by applicabt alleging contunacious non-compliance
of the '?ribunal;s order dated 15112599 in 0A No%1901/99
and MAs No"'”f*QSG/ZUUd and 957/2000 seeking extension
of time by .Z“months to implement the aforesaid order

da ted 171 2%599;?;

2 By the aforesaid order dated 112,99 respondents

~Were directed to conclud® the DEs pending against

applicant as expeditiously as possible in which
applicant vas also directed to woperate such

that the same were concluded within 4 months from
the date of receipt of a copy of the order

i] In MA Noﬁ9§6/2000 ‘Tespondents have enclosed a
copy of their letter dated 1492000 from uhich prima
facie it appears that 3pplicant is not coopera tingy

to enable the DEs t0 bs concluded i Plyd

4 In the above facts and circunstancesy MA, 956/2000

and MRGI957/2000 seeking extension of time by 4 months

wiledlrd 25342000 is allovedy and appligahit should
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fully cooperate with the authorities b ensure that
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DE is concluded within the extended time in acoordance
with rule sg

59  CIPTNOT 30/2000 filed by applicant is

re 8 cted
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okl Guraitlon s — B olas
( MRSTLAKSHAT SWANINATHAN ) ( sr7TAD GE?
MEBER (3) VICE CHAIRMAN(A)Y
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